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12.41 brs.

STATEMENT RE. INCIDENT AT
ALLAHABAD ON MARCH 18, 1975

THE MINISTER OF HOME AF-
FAIRS (SHRI XK. BRAHMANANDA
REDDY): Mr. Speaker, Sir;...

SHRI JYOTIRMOY BQSU (Dia-
mond Harbour): Let the Minister
make a statement, I want to raise a
matter of procedure.

MR. SPEAKER: If there 1s any
procedure, let me know it earher.

SHRI JYOTIRMOY BOSU: Sir,
the statement that Mr, Reddy is
making on has been a much contro-
versial matter and we have tried to
rajse the matter in different forms
on the floor of the House...

MR. SPEAKER: It was not so
when you raised i1t, When he makes
a statement it becomes much contro-
versial.

SHRI JYOTIRMOY BOSU: Be-
cause 1 have got enough evidence
before me that Shri Govind Misra
was given a pass by Government and
the Police Officer had said .. (In-
terruptions).

MR. SPEAKER: There is no ques-
tion of provedure.

SHRI JYOTIRMOY BOSU: Sir, 1
come back to the issue, How is it
that suo motu a statement is made
by Government and, according to
rules, you are very right, in asking
us not to mmke a statement or to put
questions. (Interruptions) Kindly
tell uz ome thing We must be able
to put questions to him because he
has made a very serious statement
saying that pistal wag planted by the
mpolju. Even the Police Officer has

you...You ralsed a point of pro-
cedure and then you start making
& speech, No, no.
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THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, on the basis of the in.
formation available at thai time, I
made a statement in the House on
March 18, 1975, regarding the arrest
on that date of Shri Govind Mishra, &
local journalist, printer ang publisher
mn Allahabad. Information received
since then from the Government of
Uttar Pradesh showy that Shri Mishra
was arrested en March 18, 1875, an
being found In possession of a ,13 bore
mngle barrel Joadeq counntry made
pistol with two extra eurtridges while
trying to gain entry beyond the check
point of security barrier in the corridor
leading to court room No. 24 of the
High Court where the Prime Minister
was 10 give her evidence. A case
under section 25 of the Arms Act has
been registered by the police agalust
Shri Mishra and is under nvestigation
by the State C.ID.

Enquiries made so far by the U.P.
Government show that neither Shn
Mishra nor his paper had any political
afhation,

The Government have seen the issue
of the newspaper ‘Shri Vijai" dated
16th April, 1975 in which an open
letier addressed to the Prime Mimnigter
by Shr1 Goving Mishra was published.

The
statement of Shri Mishra in the open
letter, referred to above, that he was

ing to court rcom No. 24 Shri Govind
Mishra is reported to have crossed the
point where one got checkegy by a
metal detector, The metal detector
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happened in the presench of witnesses
and a recovery memo was also pre-
pared then, It was after thig recovery
that he was taken to the police Station,

MR. SPEAKER: Have you finished
with your statement Mr, Reddyr

SHR! JYOTIRMOY BOSU: We are
not going to take the cock and bull
story. The pistol is less than one-
eighth of an inch, (Interruptions)

MR. SPEAKER: Mr. Bosuy, your
knowledge about the pistolis dut-

dated.
(Interruptions)

MR. SPEAKER: When the case s
sub-judice. ...

SHRI JYOTIRMOY BOSU: Sir, on
a point of clarification,

MR. SPEAKER: No. I am on my
legs. The rules should be amended
that when Shri Jyotirmoy Bosu stands,
the Speaker should sit down, Whats
this?

Have you completeq your stale-
ment?

SHRT K, BRAHMANANDA REDDY:
Yes, Sir,

MR. SPEAKER: This poant was

raised and the Minister wag agked to
make jt clear. I had thig view also
that when the case is sub.judice, the
person concerned comes out with an
open statement, something that Iy un-
hearq of. Then, again, it Is ralsed oo
that basls, The case s pending and
thig statement comes. How long will
it continue? After all, we should
follow some practice. When the case
is under trial, we should not express
any viewy about the facts and all that.
8o, if something is raised now ang be
again makeg a statement, what s the
sanctity of the Iaw of sub-judice?

SHRI MADHU LIMAYE (Banka):
Sir, 1 am on a point of order.
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MR, SPEAKER: No yuestions aftér

the Minister's statement. I am net
allowing anything on it

No quesfions affer thy Minisler's
statement. I am going sirictly by ‘the
rules,

SHRI SHYAMNANDAN MISHRA
(Begusarai); Sir, I am rising on a
point of order.

MR. SPEAKER: No point of ordet.

SHRT SHYAMNANDAN MISHNRA:
Arising out of this, on a point of pro.
cedure, before you pass on to another
item, The point is that, you bave besn
pleased to say that sinte the staternemt
has been made by the hon, Minister,
according to rules, no quesiions can
be put. Now, it is for your considers-
tion, when a statement is made In
response to the points ralsed by bhoh.
Members, whether that statement
would be congidered to be & protected
statement. This is the main point te
consider, This {8 not a statement suo
moto, Then, 8ir. ...

MR, SPEAKER: 1 really admire
your fertile brain. But, 1 go by simple
procedure,

BHRI SHYAMNANDAN MISHRA:
This statement is being made in order
to clarify and elucidate certain points
that had been made by hon, Members.
It this clarification iy not yet coming.
what is the duty of the House?

MR SPEAKER: There ig no such
term as ‘protected’” and ‘unprotscted’.
There I8 a clear rule gbout it. You de
not say that thig is ‘protected’ and ‘un-
protected’,

SHRI SHYAMNANDAN MISHRA:
This is not for all statements,

MR, SPEAKER: For all siatements.

SHRI SHYAMNANDAN MISHRA:
Then, Sir, you have also been plansed
to say that since the matter iy sub-
judice, there should not be any distus.
sion on it.
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MR, SPEAKER 1 gave the hwlory
of it You raise and he replies Where
tg the sanctity left?

SHRI SHYAMNANDAN VISHRA
That is the point with which 1 want
to deal The question 13 that the polie
had said in clear terms

MR SPEAKER No juestwns I am
not allowing

I am really surprised When 1 say
you cannot rais 1l you say ‘firatly
secondly, thurdly What 1~ this?

SHRI SOMNATH CHAITERTL]
(Burdwan) On a point ol propriety
also

SHRI SHYAMNANDAN MISHRA
The pownt 1s that 1t shoulgy not be
entirely within the discretion and pr--
rogative of the Speaker

MR SPEAKER I gu by the rule
‘There 13 no question of my discretion
in this matter The rule is very clea

SHR1 SHYAMNANDAN MISHRA
‘We have come here to discharge eer
tain duties without fear o favour

MR SPEAKER 1 am
my dutieg under the rules
the rules

vecharging
Chang

SHRI SHYAMNANDAN MISHRA
I am trying to discharge those duties
The Chair must do justice 1o th
points raised by us The Chair musl
not do otherwise

MR SPEAKER The Char must go
oy the rules

SHRI SHYAMNANDAN MISHRA
If you prevent us from doing our duty
You are cut out for a different role
which role I do not want to describe
You seem to be gelting away by mak-
mg some gesticulations

MR SPEAKER Not at all
SHRI SHYAMNANDAN MISHRA

It ig not )n keeping with the digmty ot
the Chair.

MAY 6, 1975
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MR SPEAKER: If you are so senal-
tive a person .

SHRI SHYAMNANDAN MISHRA
Ig thig the way the Chair should talk
Firstly Sir’, ‘Secondly Sir', ‘Thirdly
Sir*

MR SPEAKER_ Do not falk like
that

SHR! SHYAMNANDAN MISHRA
We would have 1o do il a hundred
times

MR SPEAKER You do not under.
stand  You try to biow-beat the Chau
which I 1efuse 1o accept

SHRI SHYAMNANDAN MISHRA
You have heen pledsed to say ‘go on'
and then you go on spcaking all the
time

MR SPEAKER [ will have to speak
w0 long as vou do not listen to the
rules

SHR1 SHYAMNANDAN MISHRA
You go on hdrracking memberg sall the
lime

MR SPEAKER Be careful aboul
your language 1 must say you must
be moderale m your language

SHRI SHYAMNANDAN MISHRA
T 18 my duty to do it

MR SPEAKER Do not try to talk
in this fashion

SHRI SHYAMNANDAN MISHRA
The House wanted to know how this
person could go to the metal detector
after having crossed two tarriers.

MR SFEAKER You read the rules
and let me kmow if I can allow it.

SHRI SHYAMNANDAN MISHRA
How could this follow cross two
barriers earlier?

MR SPEAKER: Whatever be your
views, we have to go by the rules
May I bring 1t to the notice of the
House that the rule i3 very clesar?
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After the Minister makes a statemenr,
no questiong ean be asked. 1t is not
the Bpeaker's discretion. I go by the
rules
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MR SPEAKER
anything

SHRI SOMNATH CHATTERJEE
¥ am drawing your atlention to one
sentence 1;; this statemenlt You were
pleased 1o observo that as the rules
are, on sub-judwe matleig no discu:-
mon js allowed. This gentleman, Mr
Govind Mishra, made certain publia.
tions 0 his own newspaper

1 am not allowing

MR SPEAKER. To which the
Minister has replied now

SHRI SOMNATH CHATTERJEE
indirating. apparently the delence he
18 going o take in the pending eriminal
proceedings. The hon, Minwster has
made a romment on his defence, He
says that the statement of Shri Mishra
s also incorrect H. could have said
that a statemeni was made by Mr.
Mishra. But the Homes Minster shoud
not pass judgment on thal. That 1s
bound to affect the proreedingg in the
court in the mailer Therefore, with-
oul passing any comment, he could
have said it.

MR, SPEAKER: I would not pre-
vent any guestion if the rules allow 1

SHRI SOMNATH CHATTERJEE:
I am not putting & question. Thispart
of the gtatement of the Home Minister
saying that that part of his defence Is
incorrect should be deleted.

**Not recorded.
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(Interruplions)

MR SPEAKER: I am not caling
anybody

(Interruptions)

MR SPEAKER: Shri Daga—! am
calling $hri Daga, He is not listemng
to me.

SHRI SHYAMNANDAN MISHRA :
What about the motion which we
passed 1§ monthg ago” That {s pre-
iudicial to the course of justice? Would
you be prepared to expunge thatl
motion?

MRt SPEAKER Which motion?

SHRI SHYAMNANDAN MISHRA:
The motlon which we had passed 14
muonthg hack

MR SPEAKER The Minister has
already made a statement. Now', I am
going to the next item,
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CODE OF CIVIL FROCEDURE
(AMENDMENT) BILL

APPOTNTMENT OF A MEMBER 71O THNB
JOINT ('OMMITTEC

SHRI M. C, DAGA (Pali): On be-
half of Shri I. D. Kotoki, I beg to
move*

“That this House do recommend {o
Rajya Sabha that Rajya Sabha A0
appoint a member of Rajya Sabha
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